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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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@RDER DATED 64-69-2003,

Heard My.N.R.Routray,leamed ceunsel
appearing for the Applicant and Mr.D.N,Mishra,
leammed Standing Ceunsel appearing for the

Respendents and perused the recerds,

Applicant's services wece regularised
retrespectively under Alnexures3 dated 9,1.1999,
By filine the present @riginal Applicitiea U/s.19
of the Administrative Trisunals Act,1985, the _.v'
Applicant has prayed te anti-date his date of
regularisatien te 1.4,1973,This prayer of the
Applicant has seen mased en the circular at
Ann exure.2 dated 26,4,1989,In this case, the
Resgendents have already filed ceunter wherein
they have disclesed that wrenely the
Applicant's services were regulacived w.e. £,
1.4.1984 instead of 1.4,199%1,

By filing the present MA Ne. 4%/
2093, the Applicént has ExEyed preught te the
netice of this Trisunal thet by a circular of
the §. E, Rgilways undefr Annexure-ll dated
13.8.2001 (te the MA) the grievance pertaini ng
te several Reilway empleyees(where they have

claimed fer anti-dating their regularisatin

te 1.4.1973) have seel asked te be resslved




By scrutinisineg their recerds oy a Cemmi ttee, The
Applicant has prayed fer a directien te the
Respendents te resclve his gsrievance(pertaining
te the prayer fer anti'd.ating his reeularisatien

te 1.4.1973 ay censtitiiting cemmittee set up

under Anriexure-l1l te the M, A.Te this Mr.Mishra,
learned ceunsel fer the Resgandents susmitted that
fellewine te carving eut the g, Ce Railways frem

8. E. Rallways, the erievance of the Apglicant is
only te se redressed oy theg, e, Ballways.It is

net knewn as te whether "E,'c'o.a,ailways have set ug
a Cemmittee as required under Annexure.ll dated
13.8,2001 of E.C, Rallways,

In the aferesaid premises, havine heand
ceunsel for poth sides,this @A is dispesed of with
ai rectien- te the Respendents and the General Manager
of E,C.,Railways te set up a Committee(if the same
has net yet ®meen se; up) as per the circular under
Annexure-ll dated 13,8, 2001 at E.d. Rallways®level
and examine the case of the Applicant fer redressal
ef his erievance as raised in this @,A, The E Ce.
Rallways sheuld set up the Committee within a pericd

of 30 days frem the date of receipt of a cegy of this

order;if the same has net yet seen constituted amd the



salid Committee sheuld censider the grievance

ef the Applicant within a pericd of 89 days thereafter,

withthe aforesaid esservatiens and

directiens this e, A, Vis dispesed of,

with the dispesal ef the 0.A.Neo, 456/2001,

M.A.No, ©49/2083 alse stands dispesed of,

Send coples of t:h_is erder te all the
Respondents and te the GCeneral Manager of
» E.Ce,.Rallways having headquarters at shusaneswar,
c.p-ies eof the oA No,456/2061, counter, tejeinder and
cepy ©of MA Ne,$49/2083 alse pe Sent te the General
Manager of E, O»,Ra3llways at shusaneswar.Mr,Reutray,
learned ceunsel for the Applicint alse undectakes te
file spare ceples of the OA, ceun ter, rejoifier' and "
the aferesaid MA by 8,.9,2003, Free coples ef this
erder bpe alse handed over te learned Ceunsel fer

poeth sSides.
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